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Mew Delhi, this the 11lth day of January, 2002
Hon’ble 3hri Govindan S.Tampi, Member (A)
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C/o Yad Ram
R/o Yillage Silarpur
Moida, Phase-I11
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(By Advocate Mrs. Rani Chabbra)
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1. Secretary
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.. .Respondents
(By Advocate Shri K.R.Sachdeva)
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By Hon’ble Shri Govindan S.Tampi. Member (A)

In this case, Smt. Rani Chabbra, learned
counsel for the applicanf stateé that he has besn
working for more than 240 days continuously, and as
guch entitled for grant of Femporary status.

.2. Respondants, 0N the other hand, ‘through

shri K.R.Sachdeva, points out that the applicant has

not exhausted the remedies as required under Section




2.
20 of the Administrative Tribunals Act, 1985, and,
therefore, cannot have any case. -

3. I have considered the matter and I am
convinced the objection raised by the respondents is a
valid one. " gtill in the interest of Jjustice, I am
inclined to give a chance to both the parties. The OA
is, therefore, disposed of with the direction to .the
respondents to examine the veracity of the claim made
by the applicant and to take a decision in accordance
with law. This OA may also be taken as part of
representation for the purpose. The respondents’
decision should be communicated by a reasoned and

speaking order within a per of four months from the

date of receipt of a copy of is order. No costs.
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